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No. 698 (2) /XVII-V—I-1(K.A.)-18-1989
Dated Lucknow, April 10, 1989

IN pursuance of the provisions of clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication of
the following English translation of the Nyayalaya Fees (Uttar Pradesh
Sanshodhan) Adhiniyam, 1989 (Uttar Pradesh Adhiniyam Sankhaya 14 of

1989) as passed by the Uttar Pradesh Legislature and assenctd to by
the Governor on April 8, 1989, :

THE COURT FEES (UTTAR PRADESH AMENDMENT) ACT, 1989
(U. P. Act No. 14 of 1989) |
[4s passed by the Uttar Pradesh Legislature)
AN .
ACT
Sfurther to amend the Court-Fees Act, 1870, in its. appfication to Uttar Pradesh.

I [t 1s HERBBY ©nacted in the Fortieth Year of the Republic of Iudja as
follows : —

L. (1) This Act may be called the Court-Fees (Uttar Pradesh Amend-
ment) Act, 1989,

(2) It extends to the whole of Uttar Pradesh.

. (3) Itshall come into force on such date as the State Government may, by
notification, appoint in this behalf.

_ 2. InScheduleII to the Court-Fees Act, 1870, as amended in its appli-
catton to'Uttar Pradesh, in Article 1 (Application or petition), in clause (f),—

(a) in sub-clause (i), for the words “Five rupees” the words “Ore
hundred rupees” shall be substftuted; and : :

(b) in suh-clause (ii), for the words “Ten rupees” the words® Two
hundred rupees’’ shall be substituted.

| By order,
NARAYAN DAS,
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